
 (OPEN COURT) 
 CENTRAL   ADMINISTRATIVE   TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 
 
This  the 09th   day of JANUARY, 2020. 
 
ORIGINAL APPLICATION NO. 1334 OF 2019 
 
HON’BLE MR RAKESH SAGAR JAIN, MEMBER (J) 
HON’BLE MS NAINI JAYASEELAN, MEMBER (A) 
 
1. Kamlesh Kumar Srivastava, Aged about 39 years, son of Shri Ram 

Kumar, Resident of Village and post-Chandrapurva, Pargana-
Sumerpur, District-Hamirpur (U.P.). 

           ……………Applicant. 

VERSUS 
1. Union of India through Secretary, Ministry of Communication Dak 

Bhawan, Sansad Marg, New Delhi 
2. Postmaster General, Kanpur Region, Kanpur (U.P.). 
3. Superintendent of Post Office, Banda Division, Banda (U.P.). 
4. Assistant Superintendent of Posts, Sub-Division Hamirpur, District-

Hamirpur (U.P.) 
        ……………..Respondents 

Advocate for the Applicant : Shri Kalyan Sundaram Srivastava 
Advocate for the Respondents : Shri L P Tiwari 
 

O R D E R 
(Delivered by Hon’ble Mr. Rakesh Sagar Jain, Member-J) 
  

 Heard Shri Kalyan Sundaram Srivastava, learned counsel for the 
applicant and Shri L P Tiwari, learned counsel for the respondents. 
 

2. At the outset, learned counsel for the applicant submitted that the 
applicant had preferred Revision Petition dated 14.09.2016 (Annexure No. 
A-4) before the respondents which is still pending. He submits that the  
applicant will be satisfied if a direction is issued by this Court to the 
respondents to decide the Revision Petition by a speaking order within a 
stipulated period of time 
 
3. Learned counsel for the respondents has no objection to this prayer 
made by the learned counsel for the applicant. 
 

4. Accordingly, in view of the limited prayer made by the learned 
counsel for the applicant, the OA is disposed of with the direction to the 
Respondent No. 2 i.e., Postmaster General, Kanpur Region, Kanpur to 
decide the appeal dated 14.09.2016 (Annexure No. A-4) by a reasoned and 
speaking order within a period of two months from the date of receipt of 
certified copy of this order. No order as to costs. 
 

5. It is made clear that we have not entered into the merits of the case.  
 
 
 

 
       (NAINI JAYASEELAN)   (RAKESH SAGAR JAIN) 

MEMBER-A          MEMBER-J  
Arun.. 


